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CENTRAL 401iINISTRATIVE TRIBUNAL 

C4ALCUTTA BENCH 

No.IIA 798 of 2001 
MA 799 of 2001 

(QA 423 of 1992) 	 Date of order : 18.1.2002 

Present $ Hontblo Mr.ustice G.L.Gupta, Vice-chairman 

Hon'blg Mr .8.P.Singh, Administrative Member 

N%ND KISHORE 

vs 
UNION OF INDIA & 0RS. 

For the applicant : Mr.T.K.Bisuas, counsel 

For the respondents: Ms.R.B 9su, counsel 

C R0E. 

Heard both the id. counsel. Hvjflg considered the subrnj-

asions mede by the ids counsel for the parties and going tough the 

fts stated in the application for condonation of delay the delay 

is condoned. MA 799/2001 is allowed. 

2. 	For the reasons stated in the MA 798/2001 it is allowed. 

0 A be r est:or ed to its original Pu9 and nunib er • 0 A be list ad for 

hearing on 2.5.2002. 
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